N.B: All the District & Sessions Judges of the Sates under the jurisdiction of the Gauhati
High Court are requested to download the Gazette Notifications and to distribute
amongst the Judicial Officers under their control Administrative control.
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MINISTRY OF LAW AND JUSTICE
(Legisiative Department)
New Delhi, the 23rd Ocsober, 2013/Kartika 1, 1937 (Sahe)

THE COMMERCIAL COURTS, COMMERCIAL DIVISION AND
COMMERCIAL APPELLATE DIVISION OF HIGH COURTS
ORDINANCE, 2013

No. 8 or 2015

Procouigacad by the President i the Sixty-sixth Your of the Rapublic of Indla

An Ordinance 10 provide for the constitution of Commaercial Cowts, Commaeroial
Division and Comemercial Appeliste Division in the High Courts for adjudicating commaercial
disputes of specified value and for matiers connested therewith or incidental thereso.

Whmas o Bill 10 provide for the Constination of Commercial Cows, Commerolel

Departnent Related Partiamentary Standing Commities on Personnel, Publie Orievances,
Law and Justice for examination and report which i pending:

. ANp Wimnsas, Parlisment is not in session aad the President is satisfied that
siroumstances exist which render it necesary for him 10 take immediste aetion;

Now Thmamrons, in exercise of the powers conferred by elause (1) of artiele 123 of the
Constitution, the President is pleased to promuigsie the foliowing Ordinance:—
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CHAPTER |
PRELIMINARY

1. (1) This Ordinance may be called the Commercial Courts,
Commercial Division and Commercial Appellate Division of High
Courts Ordinance, 2015,

(2) It extends to the whole of India, except the State of Jammu
and Kashmir,

(3) It shall come into foroe at once.

2 (1) In this Ordinance, unless the context otherwise
muim"""'

(a) “Commercial Appellste Division” means the
Commercial Appellate Division in a High Court constituted
under sub-section (1) of section §;

(b) “Commercial Court” mesns the Commercial Conirt
constituted under sub-section (1) of section 3;

(c)“mwdiW”mtmmwtof-

(i) ondinary transactions of merchants, bankers,
financiers and traders such as those relating to mercantile
documents, including enforcement and interpretation of
such documents;

(ii) export or import of merchandise or services;

(iif) issues relating to admiralty end maritime law;

(iv) transactions reladnj to aircraft, aircraft engines,
airoraft equipment and helicopters, including sales, leasing
and financing of the same;

(v) carriage of goods;

(vi) construction and infrastructure contracts, including
tenders;

(vii) agresments relating to immovable property used
exclusively in trade or commerce;

(viil) franchising agreements; |
(ix) distribution and licensing agreements;
(x) management and consultancy agreements;



$ac. 1]

THE GAZETTE OF INDIA EXTRAORDINARY

(xi) joint venture agreements;

(xii) shareholders agreements;

(«ii) subscription and investment agreements
pertaining to the services industry including outsourcing
services and financial services;

(m)menﬁhwymdmanﬁkw;

(xv) partnership agresments;

(xvl)mlogydevdopmmw

(xvlﬂ)wmmeofpoaormiﬁonof
services;

(xix)oxploimionofoﬂmdmmoroh
natural resources including electromagnetic spectrum;
(xx) insurance and re-insurance;

m(nd)eonmdwmbmofthom

(xxii) such other commercial disputes as may be
notified by the Central Government.

Explanation.—A commercial dispute shall not
cease 10 be a commercial dispute merely because—

(l)ltdwlnvolvunﬁonformof
iuunovnbhpropmyorformuuﬂondmomof
immovablemaﬂygimumwhyorinvolvum
other relief pertaining to immovable property;

(b)omofﬁoconmﬁnspuﬂuhthwmu@
ofiumciuorinmemlidu.onpimhody .
carrying out public functions;

(d)”mtbc“m&dll

Division in s AMENSSER constituted under sub-section (1) of
section 4;
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(¢) “District Judge” shall have the same meaning as
mluwdtoitlnclame(a)o!’ndcleﬁ&ofﬂncmma

(f) “document” means any matter expressed or described
upon any substance by means of letters, figures or marks, or
eloctronic means, or by more than one of those means,
intended to be used, or which may be used, for the purpose of
recording that matter;

(g) “notification™ means & notification published in the
Officlal Gazette and the expression “notify” with its cognate
meanings and grammatical variations shall be construed

fingly; .

(h) “Schedule” means the Schedule appended to the
Ordinance; and

(i) “Specified Value”, in relation to a commercial dispute,
shall mean the value of the subject matter in respect of a suit
as determined in sccordance with section 12 which shall not be
less than one crore rupees or such higher value, as may be
notified by the Central Government.”.

(2) The words and expressions used and not defined in this
Ordinance but defined in the Code of Civil Procedure, 1908 and
the Evidence Act, 1872, shall bave the same meanings respectively
assignod to them in that Code and the Act.

CHAPTER II

CONSTITUTION OF COMMBRCIAL COURTS, COMMERCIAL
DIVISIONS AND COMMERCIAL APPELLATE DIVISIONS

3. (1) The State Government, may after consultation with the
concerned High Court, by notification, constitute such number of
Commercial Courts at District level, as it may deem necessary for
the purposs of exercising the jurisdiction and powers conferred on
those Courts under this Ordinance:

Provided that no Commercial Court shall be coastituted for the
territory over which the High Court has ordinary original civil
jurisdiction.

(2) The State Government shall, after consultation with the
concemed High Cowrt specify, by notification, the Jocal limits of
the area 10 which the jurisdiction of & Commercial Cowst shall
extend and may, from time to time, increase, reduce or alter such
limits.

(3) The State Governument shall, with the concurrence of the

S of 1908.
1 of 1872,
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Chief Justice of the High Court appoint ons or more persons

having experience in dealing with commercial disputes to be the
Judge or Judges, of a Commercial Court, from amongst the oadre
of Higher Judicial Service in the State.

4.(1) In all High Courts, having ordinary civil jurisdiction, the
Chief Justice of the High Court may, by order, ooastitute
Commercial Division having one or more Benches consisting of &
single Judge for the purpose of exsrcising the jurisdiction and
powers conferred on it under this Ordinance.

(2) The Chief Justice of the High Court shall nominate such
judges of the High Court who have in dealing with
commercial disputes to be judges of the Commercial Division.

8. (1) Afer issuing notification under sub-section (1) of
section 3 or order under sub~section (1) of seotion 4, the Chief
Justice of the concerned High Court shall, by order, constitute
Commercial Appeliate Division having ooe or more Division
Benches for the purposs of exercising the jurisdiction and powers
conferred on it by the Ordinance.

(2) The Chief Justice of the High Court shall nominate such
judges of the High Court who have experience in dealing with
mﬂiﬂd disputes to be judges of the Comimercial Appellate

on.

6. The Commercial Court shall have jurisdiction to try all suits
and applications relating to a commercial dispute of a Specified
Valuearising out of the entire territory of the State over which it
bas been vested territorial jurisdiction.

~—For the purposes of this section, a
commercial dispute shall be considered to arise out-of the
entire territory of the State over which a Commercial Court has
been vested jurisdiction, if the suit or applioation relating.to
such commercial dispute has been instituted as per the
provisions of sections 16 to 20 of the Code of Civil Procedurs,
1908,

7. All suits and applications relating to commercial disputes of
a Specified Value filed in a High Court having ordinary original
civil jurisdiction shall be heard and disposed of by the Commercial
Division of that High Court:

Provided that all suits and applications relsting to commercial
disputes, stipulated by an Act to lis in s court not inferior to a
District Court, and flled on the original side of the High Court,
shall be heard and disposed of by the Commercial Division of the
High Court:

‘S‘

of

Commercial
Division of
High Court.

of
Commercial

oy

:\ft%
Commercial
Court.

mof '
Commaercial
Divislots of
High Courts.
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Provided further that all suits and appliostions transferred to
theHighCmmbyviMofMonG)ofmzzofm
DuimAct.ZOOOwucﬂonlMabemMIWOMbe
houdnnddhpoudofbyﬂnc@mhlmﬂdonofﬂnﬂilh
Court in all the areas over which the High Court exercises ordinary

original civi jurisdiction.

&Nonﬂdﬁndhcmﬁhhcmhdhmyo&uhwbrh
ﬁmbdn;hm»dvﬂmwhﬂmupdﬂmm
be entertained against any interlocutory order of a Commercial
mmmnmmmmdmmmmm
Mlmuﬁjﬂbhmvﬂoudmls.mum
onlylnmuppuhpimtﬂndemothommmidCom

9.(I)Nm&mdinsuytlﬁn¢oomimdinthecwofcwil
Procedure, 1908, in the event that a counter-claim filed in s suit
before a civil court relating to a commercial dispute is of Specified
Value, such suit shall be transferred by the civil court to the
Commercial Division or Commercial Court, as the case may be,
having territorial jurisdiction over such suit. -

(Z)mtheeventthssmhmlthnotmhndhm
manner in sub-section (1), the Commercial Appellate
Division of the High Court exercising supervisory jurisdiction over
thccivﬂooutinquudmmy,onﬂquﬁuﬁmofnyofﬂw
mwmmumwmmmmmdvu
court and transfer the same for trial or disposal to the Commercial
Court o Commercial Division or, as the case may be, having
uﬂwﬂdjwlﬂcﬁonowmmndmhmofmm

shall be final and binding.

10. Where the subject matter of an asbitration is  commercial
dispute of a Specified Value and—

(1) If such wbitration is an international commarcial
arbitration, all applications or appeals arising out of such
arbitration under the peovisions of the Asbitration and Concilistion
Act, 1996 that have been filed in & High Court, shall be heard and
Mofwmmmmmmmmm
Commercial Appellate Division has been constituted in such High
Court. '

G)lfmhuwahoMMmMMMd
ubimﬁon.alluppﬂeadmorappabuuhsmnofmh
arbitration under the provisions of the Arbitration and Conciliation
Acn‘lmmuhawbunﬂhdontheodﬂndddeofthe!-ugh
Coun,lhnllbehoudlnddllpondofbytbeCommucillAppollm
Division where such Commercial Appeliste Division has been
constituted in such High Count.

16 of 2000,
39 of 1970.

$ of 1908.

26 of 1996.

26 of 1996.
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(3)lfm¢uumummnmmmmu'
arbiteation, ali applications or appeals out of such
mmmmmmammmcmm!
26 of 1996. Acgimmuwuldudiuﬂyliebofmmypﬂndpddvﬂm‘
ofoﬁgindjwiadicﬁonlnadlm(notbdnsamlhmn)mlg
be filed in, and heard and disposed of by the Commercial Court
mmmmmmmm
Commercial Court has besn constituted. )

Commercial Court or 8 Commercial Division shall not entertain or Juriediction

decide any suit, spplication or proccedings relating to amy
wmmcﬂ&mﬂhmpﬂofwﬁchhjuwmofﬁodvﬂ Couwts sad

oounhdthuexpmlyorlmplhdlyhmdmmmm_ Commercial
for the time being in foros. Divisions.

CHAPTER IIl
SPECIFIED VALUB

wmudddhmmandgnppulorappliaﬁmm
determined in the following manner:—

(a)whuethnulhfmwinaaﬁtonpplmhh
mmofm.hmm#bhmvmdhh
thmﬂmmwdmﬁny.Mwb
thedﬂofﬂhcofﬁenﬁtunppﬂdmuﬁcwmb.
sh:’ﬂ be taken into account for determining such Specified
Value; )

(b) whare the relief sought in a suit, appeal or application
| relates to movable property or to & right therein, the market
| valuoofdumonbhpmmuonmmwﬂlhcofh
‘ nuig.ppu!mappﬂelﬁw.uﬂummyhhnhm
|
|

Valus

11. Notwithstanding anything contained in this Ordinance, & Berof
12. (1) The Specified Value of the subject matter of the Dwemisation
be
|

into sccount for determining such Specified Value;

(d)whmthereliefsoushtlnuul!.lpp-louppwm
| nluutomyoﬁuinmﬁbiedght.ﬂnmkﬂvduofm
| .Mﬂmumwmmmumm
sccount for determining Specified Valus; and .

(e)whmmemdlimisrdndinmymmpqu
applicuﬁon,thevdmofthombjoctmmnoftheeomcﬂ
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dispute In such counter-claim as on the date of the counter-
claim shall be taken into acoount,

(2)Thewvdmoftheddmudoo\m-clﬂm.if
my.umommthemdchimmddnmmh.if
any, in an arbitration of 8 commarcial dispute shall be the basis for
determining whether such arbitration is subject to the jurisdiction
of & Commercial Division, Commercial Appellats Division
Commercial Court, as the case may be. -

(3)Nomdadvummmmmus
of the Code of Civil Procedure, 1908, as the case may be, shall lie
from an order of a Commercial Division or Commaercial Court
finding that it has jurisdiction to bear a commercial dispute under
this Ordinance.

CHAPTER IV
APPEALS

13. (1) Any person aggrieved by the decision of the
Commercial Court or Commerciai Division of a High Court may
appeal to the Commercial Appeliate Division of that High Court
within a period of sixty days from the date of judgment or order, as
the case may be: '

Provided that an appeal shall lis from such orders passed by &
Commercial Division or a Commaercial Court that are specifically
enumersted under Order XLIN of the Code of Civil Procedurs,
1908 as amended by this Ordinance and section 37 of the
Arbitrstion and Concilistion Act, 1996.

a)umwmmmmmmmmm
the time being in foroe or Letters Patent of a High Court, no sppeal
shall lie from any order or decree of & Commercial Division or
Commercial Court otherwise than in accordance with the
provisions of this Ordinance.

14. The Commercial Appellate Division shall endeavour to
dispose of appeals filed before it within a peciod of six mouths
from the date of filing of such appeal.

CHAPTER V
TRANSFER OF PENDING BUITS

18. (1) All suits and spplications, including applications under
the Arbitration and Concilistion Act, 1996, relating to a
commercial dispute of Specified Value pending in a High Coust
where 8 Commercia! Division has been constituted, shall be
transferred to the Commercial Division.

w

$ of 1908.

S of 1908.
26 of 1996,

26 of 1996.
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(2) All suits and applications, including applications under 26 of 1996
the Arbitration and Concilistion Act, 1996, relating to & '
commercial dispute of Specified Value pending in any civil ocourt
in any district or area in respect of which a Commercial Court has
been constituted, shall be transferred to such Commercial Court:

Provided that no suit or applicstion where the final judgment
has been reserved by the Court prior to the oconstitution of the
Commercial Division or the Commercia] Court shall be transferred
either under sub-section (1) or sub-section (2).

(3) Where any suit or application, including an application
under the Asbitration and Concilistion Act, 1996, relsting to & 24 of 1996,
commercial dispute of Specified Value shall stand transfecred to
the Commercial Division or Commercial Court under sub-section
(1) or sub-section (2), the provisions of this Ordinance shall apply
to those procedures that were not complete st the time of transfer.

speedy
accordance with Order XIV-A of the Code of Civil Procedure, 5of 1908
1908: :

Provided that the provise 1o sub-rule (1) of Rule 1 of Order V
of the Code of Civil Procedure, 1908 shall not apply to sch 571908,
transferred suit or application and the court may, in its discretion,
Mhﬂawﬁmpﬁodwiﬂdnwﬂchhwﬂmm
must be filed.

Division or Commarcial Court, as the case
territotial jurisdiction over such suit, and such order of
shall be final and binding.

CHAPTER VI
AMENDMENTS TO THE PROVISIONS OF THE CODB OF CiviL
PROCEDURE, 1908

o 16. (1) The provisions of the Code of Civil Procedure, 1908 $of 1908.
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a)mcmummmmwm
follow the provisions of the Code of Civil Procadure, 1908, s
amended by this Ordinance, in the trial of a suit in respect of &
commercial dispute of a Specified Value.

(3) Where any provision of any Rule of the jurisdictional
High Court or any amendment to the Code of Civil Procedurs,
1908, by the State Government is in conflict with the provisions of
the Code of Civil Procedurs, 1908, as amended by this Ordinance,
tbep:wldouofﬂnCodcofCM!Mnmdodbyﬁh

CHAPTER VII
MISCELLANBOUS

17. The statistical data regarding the number of sults,
applications, appeals or writ petitions filed before the Commercial
Court, Commercial Division, or Commercial Appellate Division,
a3 the case may be, the pendency of such cases, the status of oach
case, and the number of cases disposed of, shall be maintained and
updated every month by each Commercial Court, Commercial
Division, Commercial Appeliste Division and shall be published
on the website of the relevant High Court.

18. The High Court may, by notification, issue practice
directions to supplement the provisions of Chapter Il or the Code
of Civil Procedure, 1908 in so far as such provisions spply to the
hearing of commercial disputes of a Specified Value.

19. The State Government shall provide necessary
infrastructure to facilitate the working of a Commaercial Court or &
Commercial Division of s High Court.

20. The State Government may, in consultation with the High
Court, establish necessary facilities providing for training of
Judges who may be appointed to the Commercial Court,
cmmm«ucwummmm
i urt,

21. Save as otherwise provided, the provisions of this
Ordinance shall have effect, notwithstanding anything inconsistent
therewith contained in any other law for the time being in force or
in any instrumont having effoct by virtue of any law for the time
being in force other than this Ordinance.

22. (1) If any difficulty arises in giving sffect to the provisions
of this Ordinance, the Central Government may, by order
published in the Official Gazette, make such provisions, not
inconsistent with the provisions of this Ordinance as may appear 10

0 © THEOGAZETTEOYINDIA BXTRAORDENARY Paxli—
w

5 of 1908,

5 of 1508.

5 of 1908.
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Amendment
of section 26.

Substitution
of new
saction  for
section 33,

SCHEDULE
(See sectionl?)

1. In section 26 of the Code of Civil Procedure, 1908 (hereafter S of 1508.

referred to as the Code), in sub-section (2), the following proviso
shall be inserted, namely:—

“Provided that such an affidavit shall be in the form and manner as
prescribed under Order VI Rule 15A.", ,

2. For section 35 of the Code, the following section shall be
substituted, namely:—

“3$(1) In relstion to any commercial dispute, the Court,

notwithstanding anything contained in any other law for the time
being in force or Rule, has the discretion to determine: )

(a) whether costs are payable by one party to another;
(b) the quantum of those costs; and
(¢) when they are to be paid.

— For the purpose of clauss (s), the expression
“oosts™ shall mean reasonable costs relating to—

(i) the foes and expenses of the witnesses incurred;

(if) legal foes and expenses incurred;

(lii) any other expenses incumred in comnection with the
(2) If the Court decides to make an order for payment of costs,
the general rule is that the unsuocessful party will be ordered to
pay the costs of the sucoesaful party:

Provided that the Court may make an order deviating from the
general rule for reasons to be recorded in writing.

Tlustration: The Plaintiff, in his suit, socks a money decres for
breach of contract, and damages. The Court holds that the Plaintiff
is entitled to the money decree. However, it returns a finding that
the claim for damages is frivolous and vexatious.

In such circumstances the Court may impose costs on the Plaintiff,
despite the Plaintiff being the successful party, for having reised
frivolous claims for damages.
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it to be necessary or sxpedient for removing the difficulty: |
Provided that no such order shall be made under this sectid

afer the exphry of & period of two years fom the date of
commencement of this Ordinance.

(ZJEWMMMWMMNMU
mnumuybe.mahilmde.bcfmmhl-lmoﬂnm '
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(3)lnmkingmorderforﬂnpuymutofmhwmn
have regard to the following circumstances, including -

(a) the conduct of the parties;

@)WamMMmmdmmmKM
party has not been wholly successful;

(c)mmmwm.m«ummum
to delay in the disposal of the case;

(d)whe&umymbkoﬁnwuuhhmdcbynpmynd
unreasonably refused by the other party; and

(e)whahumopmyhdmadeaﬁvolomddmmdw:
vexstious procesding wasting the time of the Coust.

(4)mmm¢mcwmymmmm
include an order that & party must pay—

(s) & proportion of another party's costs;
(b) a stated amount in respect of another party's costs;
(¢) costs from or until a certein date ;
(d) costs incurred before proceedings have begun;
(¢) costs relating to particular steps taken in the proceedings;
(£) costs relating to s distinct part of the proceedings; and
(g) interest on costs from or until a certsin date.
3. In section 35A of the Code, sub-section (2) sball be omitted.

4. In the First Scheduls to the Code,—

(A) in the Order V, in Rule 1, in sub-rule (1), for the second
mm.memnommnmummdy:— '

“Provided further that whers the defendant fails to file the
written statement within the said period of thisty days, he shall be
aliowed to file the writien statement on such other day, as may be
spedﬁdbytthomformtobomuddinwﬁMndm
paymmofmhmumcwdemﬁt.hnwhichhﬂm
ulmmmwmm&omhm&mof
smons.Onexpiryofomhmdndtwmythnﬁwﬁch
service of summons, the defendant shall forfeit the right to file the

|

i

SA.

3
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wﬁmﬂimmdmcwlhlllmtdhwthowlm
mtmgnttobenkenonmd.":

(B) in Order V1,—
(i) after Rule 3, the following Rule shall be inserted, namely:—

“3A. Forms of pleading in Commercial Courts ~ In ¢
Commercial Dispute, where forms of pleadings have been
preacribed under the High Court Rules or Practice Directions made
for the purposes of such commercial disputes, pleadings shall be in
such forms.”;

(i) after Rule 15, the following Rule shall be inserted,
namely:—

“15A. Verification of pleadings in s Commercial Dispute.-

(1) Notwithstanding anything coatsined in Rule 15, every
pludiuinaComcialDlup\thvulﬁedbydﬁth
hthq,mmmdfolmpucﬂbdhhthothh
Schedule,

(2) An affidavit under sub-rule (1) above shall be signed by the
party or by one of the parties to the proceedings, or by any other
pmoqonbchdfofanhputyorpmhawhoicmwdtoﬂn
satisfaction of the Court to be aoquainted with the facts of the case
mdmh&nywwbymhmyorm.

(3)Whacapludlncismeuded.themendmmtsmmbe
verified in the form and manner referred 10 in sub-rule (1) unless
the Court orders otherwise,

(4)Whmaplndlnghnotwriﬂedinﬂumn;ptovided
under sub-rule (1), the party shall not be permitted to rely on such
pleading as svidence or any of the matters set out therein.

(5) The Court may strike out a pleading which is not verified
by a Statement of Truth, namely, the affidavit set out in the
Appendix to this Schedule.”;

(C) in Order VI, after Rule 2, the following Rule shall be inserted,
namely: —

“2A. Whare interest is sought in the suit.-
(1)wmunpmnufrmm:.mepwmmm.

statement to that effect along with the details set out under sub-
rules (2) and (3).
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5 of 1908.

(2) Where the plaintiff seeks interest, the plaint shall stase
the plaintiff is seeking interest in relation to &
transaction within the meaning of section 34 of the Code of
Procedure, 1908 and, furthermore, if the plaintiff is doing so under.
the terms of a contract or under an Act, in which case the Act is
bupeciﬂedi. in the plaint; or on some other basis and shall state
basis of that.

(3) Pleadings shall also state-
(s) the rate at which interest is claimed;
(b) the date from which it is claimed;
(c) the date to which it is calculated;

(&) the towl amount of interest claimed to the date jof
calculation; and .

(¢) the daily rate st which interest accrues after that date.”;
(D) in Order V1II,~—

(i) in Rule 1, for the proviso, the following proviso shall bs
substituted, namely:— a

“Provided that where the defendant fails to file the
statement within the said period of thirty days, he shall be
to file the written statement on such other day, as may be
by the Court, for reasons to be recorded in writing snd cn
of such costs as the Court desms fit, but which shall not
than one hundred twenty days from the

§
f
(ﬁ)mma,mmmmuww!“

“3A. Deaisl by the defendant in suits before the Commerclal
Division of the High Court or the Commercial Court. 4

(1) Denial shall be in the manner provided in sub-rules (2), (3), (4)
and (5) of this Rule. {.

£
(2) The defendant in his written statement shall stats which of the
allegations in the particulars of plaint he denies, which allegatidns
he is unable to admit or deny, but which be requires the plaintiff'to
prove, and which allegations he admits. i,-

(3) Where the defendant denies an allegation of fact in & plaint, he
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— e
must #tate his reasons for doing so and if he intends to put forward
a différent version of events from thet given by the plaintiff, he
mmtiiptehhownvmion.

(4) If the defendant disputes the jurisdiction of the Coust be must
state the reasons for doing so, and if be is able, give his own
statement as 10 which Court ought to have jurisdiction.

(5) If the defendant disputes the plaintiff’s valuation-of the sult, he
must state his reasons for doing 80, and if be is able, give his own
statembnt of the value of the suit.” ;

(iii) in Rule 5, in sub-sule (1), after the first proviso, the following
proviso shall be inserted, namely: —

“Provided further, that every allegation of fact in the plaint, if not
denied in the manner provided under Rule 3A of this Order, shall
be taken to be admitted excopt as against a person under
di“ull‘y.ﬂ; .

(iv) in Rule 10, aftor the first proviso, the following proviso shall
be inserted, namely: —

N
“Provided further that no Court shall make an order to extend the
time provided under Rule 1 of this Order for filing of the written

(E) for Order XI of the Code, the following Order shall be
suboﬁgmd,mdy:—

“ORDER XI '
DISCLOSURE, DISCOVERY AND INSPBCTION OF DOCUMENTS IN
SUITS BEPORE THE COMMERCIAL DIVISION OF A HIGH COURT OR

A COMMERCIAL COURT
Disclosws  1(1) Plaintiff shall file a list of all docunents and photocopies of
wd all documents, in its powsr, possession, control or custody,

discovery of 1 ortaining to the suit, along with the plaint, including: -
() Documents referred 1o and relied on by the plaintiff in the
plaint;

@)DMMwmmhthm
proceedings, in the power, possession, contral or custody of the
plaintiff, as on the date of filing the plaint, irrespective of whether
the same is in support of or adverse to the plaintiff's case;

(¢) nothing in this Rule shall apply to documents produced by
phlntiﬂ‘undrelevmtonly—

:
. )
:
;
i
i
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m
(i) for the cross-examination of the defendant’s witnesses, or

(ii)inmwubnymﬁnpbyhdohdﬂluhqwn;h
filing of the plaint, or e

* (iii) banded over to a witness merely to refresh his memory.

(2) The list of documents flled with the plaint shall spedify
whether the documents in the power, po-ndon.oonmlor
custody of the plaintiff are originals, office coples or
The list shall also set out in brief, details of parties to
document, mode of execution, issuance or receipt and line; of
custody of each document.

(3) The plaint shall contain & declaration on oath from the
that all documents in the power, possession, coatrol or o
the plaintiff, pertaining to the facts and clrcumstances of th
procoedings initiated by him have been disclosed and
thereof annexed with the plaint, and that the plaintiff does not
any other documents in fts power, possession, control or

W—AMmoﬁMMMM‘h
contained in the Ststement of Truth as set out in the Appendi.

(4)hmofmﬂhw.pldndﬂmymkh|wbw*m :
additional documents, upmofﬂ:ubowdnhnﬁonononhpd '
mbjmwmofnnhmw&mhmwﬂhuﬁ
additional documents in Court, within thirty days of filing the

along with a declaration on oath thet the plaintiff has lall
documents in its power, possession, control or custody, pertaining
wmmmmaumwwu
pldnﬁﬂmdthﬂhpllﬁﬁﬂ'doumm»yoﬁudom

in its power, possession, control or custody. .

(S)Plﬁndfflhﬂnmboﬂhwodwtﬂyondomwhhhm
in the plaintifi"'s power, possession, cootrol or custody and not
disclosed along with plaint or within the extended period set out
sbove, save and exoept by leave of Court. Such leave shall:be

mmymmMMMMmh
non-disclosure along with

(G)Thepldnuwlluommofdommchthew
believes to be in the power, possession, control or custody of the
defendant and which the piaintiff wishes to rely upon and np*
leave for production thereof by the said defondant.

(hDMliﬁhnﬁuofﬁldomMMof
all documents, in its power, possession, conmtrol or custody,
puulmngwthcnﬁt.dmwiththewﬂmmuwhh,h
counter-claim if any, including- ¥



b
(b)_gommwn;wmyminquuﬁoninm
wmhhpw.mm«mmdyof&n
defetidant, ‘of whether the same is in support of or
advetse to the defendant’s defense; , :

nbthing': in this Rule shall to documents produced

iqbfmhwmhﬁudhmm.

‘(il)inm&omyuumbyﬂnpldnﬂ!ubnqunuo
t?lﬂlh.ofthlphiﬂ.w

;:(gu)hmdodovutoawlﬁ:umdywuﬂuhmm.

Court. ‘Such leave shall be gmnted caly upon the defendant
establishing reasonsble cause for non-disclosurs along with the
written statement or counter-claim; _

(11) The written statement or counter-claim shall set out details of
documents in the power, possession, control or custody of thie
plﬁnﬁ&whichthede&udmtwhbnordymnndwhidthw
mtbegndlwludwiﬁtboplnh.mduﬂmﬂuphhﬁﬂm
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(lz)wadmmm.themwmmgd
s party, shail continue till disposal of the suit. i
2. (1) In sny suit the plaintiff or defondant by leave of the cofrt Diswwvary by
may deliver interrogatories in writing for the examination of the ; el
opposite parties or any one or more of such parties, and
interrogatories when delivered shall have a nots at the foot \

(3)hl4imﬂnlhm0fhnhhqdwﬁdlnhwgﬁ;-
sny party be made into the propriety of exhibiting suph-

vexatiously, or at improper length, the i
interrogatories and the answers thereto shall be paid in sny event
by the party in fault. o

(4) Interrogatories shall be in the form provided in Form No. 2:in:-
50f1908.  Appendix C to the Code of Civil Procedure, 1908, with subh::
variations as circumstances may require. par

(S)Whmanypmywuultiueorponﬂmonhodyofm=‘
_whether incorporated or not, empowered by law to sue or be susd,
whether in its own name or in the name of any officer of other -
person, any opposite party may spply for an order allowing him o
deliver interrogatories to sny member or officer of such

te




Inspoction.

i
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corporstion or body, and an order may bs made socordingly.

(G)Anyfohleotlwwm'-ywonhpm
that it is scandalous or irrelevant or not exhiblted doma fide for the
purpose :of the suit, or that the matters inquired into are not
sufficiertly material at that stage, or on the ground of privilege or
myoﬁgmmdmhhkmhhuﬁdwhhm.

(7) Any:interrogatories may be set aside on the ground that they
have beén exhibited unreasonably or vexatiously, or struck out on
the ground that they are prolix, oppressive, unnecessary or
scandalous and any application for this purpose may be made
within séven days after service of the interrogatories.

!

(8) Intecjogatorios shall be answered by affidavit 1o be filed within
mdayquwlﬂﬁnmhothwﬁmuhmmdbw.

(9) An affidavit in answer to interrogatories shall be in the form
provided in Form No. 3 in C to the Code of Civil
Procedite, 1908, with such varistions as circumstances may

(lO)Né%WMhnhnmehm.m
the sufficiency or otherwise of any such affidavit objected to as
hsum@mmuhmmw&om

Byt ey iroging ey spply o ot o B
) , the party interrogating may apply to the court for an
order requiring him to answer, or to answer further, as the case
may be,/and an order may be made requiring him to snswer, or to
mw'fﬁm.mﬁdavitorbymmmum
cowrt mgy direct,

3 (l)‘MpuﬁuMoonpthudonofuﬂdoM
disclosed within thirty days of the date of filing of the written
statement OF Written statement to the counter-claim, whichever is
hm.ﬂ?eCom:uyM&isﬁmMmMuiu
discretion, but not beyond thirty days in any event.

(2) Any party to the proceedings may seek directions from the
Cqumpdhmmw«mdm
of documents by the other pasty, of which inspection has besn
refused by such party or documents have not been produced
despite lasuance of a notice to produce.

(3)Ord;inmh|pllaﬂonmllbedimndofwmﬂnm
days of filing such spplication, including filing replies and
rejoindars (If permitted by Court) and hearing.

(4)lf!§nabwe|pplluﬁonlsauowd.iupocﬁonndeopiu

e e A L

Sof1%08.
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thereof shall be fumished 1o the party secking it, within five days
of such order.

f
(5) No party will be permittod to rely on & document, which it bad
failed to disclose or of which inspection has not been given, save
and except with lesve of Court. '

(6) Court may impose exemplary costs against a defaulting :
who wilfully or negligently failed to disclose all.
pertaining to a sult or essential for » decision therein and which

in their power, possession, control or custody or where a
holds that inspection or copies of any documents had been
wrongfully or unreasonably withheld or refused.

4.(1) Each party shall submit a statement of admissions or
of all documents disclosed and of which inspection has
completed, within fiftesn days of the completion of
any later date as fixed by the Court.

(2)mmnofdmiuim-nddcdmm.amqm.
whether such party was sdmitting or deaying: ‘

(a) Correctness of contents of a document;
(b) Existence of s document;
(¢) Execution of a document;

(d) Issuance or receipt of a document;
(e) Custody of a document.

Explanation.—A statement of admission or denial of the existnce
of a document made in accordance with sub-rule 3(2)(b) of ithe
modified order X1 will include the admission or denial of :the
contents of a document. at

(3)Enchpmymllmomwufotdwmuommntm§d¢
mdumm.ammwmmm
be deemed to be denials of a document and proof of such
documents may then be dispensed with at the discretion of sthe
Court.

(4)Anypmymyhommhmithmdaﬁlhforﬁirdm
documents of which the party deaying does not have any personal
W\vledgeot;;ndwwhiehﬂnpnydmmumamhin
any manner whatsoever. ;

=

(5) An Affidavit in support of the statement of admissions and
denialuhdlbeﬁledeonﬁmin;heeomﬂnmofﬂnm_of




(6)1:1 evem:hﬂdu(.‘-omholdnhnuymhumduly
refused: 1o admit a document under any of the sbove criteria, - -
com(iﬁcludiummpluym)hmaonmwhyof
ldocumntmybeimpuedbyﬂaCoMonMputy

(ncmmypmmmmwmmm '
“mhmofﬁmmmamww

Production of 5(1) mwlmuodh;myuokorﬂum”oﬁu
documents. mmmomymwodmwny
pmyoripmn.oflwhdocm the possession or power of

such e wmmmwwminqwﬂonlnmhm

to produce such document shall be issued in the Form

" Appendix of Clvil
inl;aor.mNo‘Hn C o the Code of Ci S of 1908,

: pﬂyupmonlowbcmmhmﬁutopmdmhinud
M]bﬁﬁmmku&mmdmmdmtmﬂmﬂm
days 10} such document or 1o answer to their inability to
prod mhdoumt.

(4)Tthom1mydrnwmadmeinfcmnﬁnﬂam

umwmmmmmaamw
and where sufficient reasons for such non-production are
mdordum

Blectroaic scx)dmummmwmormm
Records.  (as defihed in the Information Technology Act, 2000), fumishing 21 of 2000.
ofprlnt&uushlllbem!\chnteompllmeoﬂbuhwmhm

(2) At the discretion of the parties or where required (when pasties
wish tg rely on sudio or video content), copies of electronic
records;may be furnished in electronic form either in addition to or
inlieuofpﬂnm

(3) WMMM form part of doouments disclosed,
theduhruﬂononoothtohﬂldbyapﬁylhﬂmcify—

(a)pnltguwnwhﬂlmnicm

(b)mlﬂjwhwmchsuchalmonicmrdwuprodueedmdby
() _imdtimeofpnpmtionorworiumormdpt
of _,%suchdewonicmd;

H



3 of 1908.

(d)mofm.nmnicmammdmmg.

(e)in case of email ids, decail of ownership, custody sd 800840
such email ids; _ '

(oinmofdoamumdonlmw«wﬁ
me(imludh;mmmaoloud).mffgof_
owwlup,wmdyndmmwhmonmmw
COmPUtEr 1esQUrce; :

(g) deponent's knowledgs of contents and correctness of contants;

P

R P LK

mmivinummﬁumhdomorm“ d
Myuhmdmmmmm&m
affoct the contents of the document stored; '

(1)mmmammmwmmmm
computer or COmputer resource. ’

(4)1hepudunlyin¢onpﬂmmotnopyinm50m.of
mwmmmumn of
mmmamumwmm
thnachmheopy.wuchhnbunmamd,hubmnb
from the original Electronic Record.

(S)TheCommdwdimﬂomﬁorMhlmyofw
Records'at any stage of the proceedings. _

(G)My'mwn&ﬂmﬁmhmdhcm
myofiumdmmamﬁomforwldmofﬁmm
of sny electronic record including metadats or bedore
admission of such electronic record. -
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“ORDER X1II-A

Scope  of 1. (1) This Order sets out the procedure by which Courts may .
2?‘..5:"3 decide a claim pertaining to any Commercial Dispute without
which  this recording oral evidence.

applies. (2) For the purposes of this Order, the word “claim” shall include-
(a) part of a claim;

(b) any particular question on which the claim (whether in whole
orlnpm)-ﬂcpnd:;cr

(e)aoouﬁ__ir-cldm.uthemmy_be.

(3) Notwithstanding anything to the contrary, an application for
summary judgment under this Order shall not be made in a suit in
respect of any Commercial Dispute that is originally filed as a
summary guit under Order XXXVII.

Stage for zmwﬂmmtpplytomm-wudmnmyﬂmm
application summons bas been served on the defeadant .

Jodgment. Providedﬂm.noappliutlmforamcy]ﬁmwbem
by such applicant after the Coust has framed the issues in respect
oftlzenﬂt.

3. Grounds for summary judgment- The Court may give a
summary judgment against a plaintiff or defendant on a claim if it
conudmﬂm—

(a)theplaintiffhnnomlmmofmmdinaontbuldma
the defendant has no real prospect of successfully defending the
cldm.utlucaumybo.md

(b)ﬂmhmoﬁuwmpﬂlh;mwhyﬁeohimnhouldmt
be disposed of before recording of oral evidenoce.

Procedurs. 4.(1)An'-ippliuﬁonfummarijmw10mmu.!n
addition to any other matters the applicant may deem relevant,
include the matters set forth in sub-rules (a) to (f) mentioned
hereunder: '

(a)thuppliuﬂonmuneomlnummmmtismnppﬁmion
for summary judgment made under this Order;

(b) the application must preciselydisclose all material facts and
identify the point of law, if any;

(c) in the event the applicant seeks to rely upon any documentary
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evidence, the applicant must,—
() include such documentasy evidence in its spplication, and

(ii)idenﬁfymerdwmmdmw
evidence on which the applicant relies; |

(d)zu.pplwonmm:homwhymmmmﬁ
pmcpoctsofueucdiuon'lhuldmorde&ndhc&nddm.nﬁ
case may be;

(o)meappﬂecﬁonmunmwhnuuefﬂnmllmhn&h
mdbﬂeﬂymmaummdlformklunnhnﬂoﬁ g

G)Whmahuﬁngfornmyjudmhﬂmd,&
mponduumunbeﬂmummdm'mdceof: :

(u)tbcdmﬁxedfonbh-ﬂu;md
(b)thechimthuhpmpondtoboacidedbythecmum
hearing. |
(S)Thmpondontmy,wlthinthlﬂydaysoﬂhamdplofm
of application ofmuyjudgmntmnoﬁuofhm

(whiebevcriawlier),ﬂlunplyddmdncthemm
in sub-rules (.)w(ommmmmmwmo@u

mattars that the respondent may deem relevant: . ‘ro

(a) The reply must procisely— 7
(i) disclose all material facts; "
(k) identify the polnt of law, if any; and O

(iu)mmemwhythercudm'htbythenppum
should not be granted; |

(b)inthnwuuthompondm’uhwnlymmw
evidence in its reply, the respondent must-

(i) include such documentary evidence in its reply; and

(ii)ideaﬂfythcuhvanteomntofmhdoammm
on which the respondent relies; .

(c)ﬁnreplymunmdnmnnwhymmmndMOf
succeeding on the claim or deferding the claim, as the case may
be;

(d)menplymuumhelymmmwmwuﬁmd
for trial;
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(e) the reply must identify what further evidence will be brought
onneotduuidthnoouldmtbohwdnonmduthemof
summary judgment; and

(nthenplymuumwhy,inu;htofﬂawim“muuidon
record if any, the Court should not proceed to summary judgment.

5. (I)Nmmuyﬂuhmom if the respondent in
for summary judgment wishes to rely on additional
evidence during the heering, the respondent must:
(a)ﬂloni‘chdocummycvldam;md
(b) l&i};!copiu of such documentary evidence on every other
party to the application at least fiftesn days prior to the date of the
(2) Notwithstanding anything in this Order, if the applicant for
summary judgment wishes to rely on documentary evidence in
nﬂymhkfndm:dmymmomﬁmm
(a)ﬂlemhdonmtlrywidminreply'nd

(b)mawpyofnwhdwmhycvﬂwuonﬁemm
atlmﬂvedaycpriortothndmofthzhcuins.

(J)Notwlmmndhunythlngmhemm nb-mlu(l)md(z)
sbove shall not require documentary evidenocs to be

(a)ﬂlgdifmchdocumuywmmmunybmﬁled;or .
(b)mvpdonapmyonwhomlthudmdybmmed.

6. (l)@mlwlmmm%m the Court may
make such orders that it may deem fit in its discretion including
thefolloﬂu

(a)judmmtondncldm;

(b) conditional order in accordance with Rule 7 mentioned
(c) dismissing the application;

(d)diu;ﬂuhugpﬁofﬂnchimmdnjudmonmohho
claim that is not dismissed;

(¢) striking out the pleadings (whether in whole or in part); or

cl;’
(b
wiit

[
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XVA. -
(2) Where the Court makes any of the orders as set forth in sub-,
m(:x.)w(om.chmmmmmﬁ

7. (1) Where it appears to the Court that it is possible that a s ,
or defence may succeed but it is improbable that it will do %o, o -

Court may make a conditional order ss set forth in Rule {b)
above.

(2) Where the Court makes a conditional order, it may:
(:)mkeitmbjecttodlormyoﬂhefouowh;mdidéu: P
(i) roquire & party to deposit a sum of money inthe Court;

(i) require a party to take a specified stop in reiation to the clgim .
or defence, as the case may be;

(lii) require & party, nthecuemyh.wﬁvomhmﬁly;;l;
::videsmhmyfotmﬁwonofmnhwmm
proper; SR

(iv)impmmhothucondiﬁou.hchldiumvmm\myh-
restitution of losses that any party is likely to suffer during the ,

(i)fmhudimtiomtopmeudforcmmmomt

(b) specify the consequences of the failure to compl
conditional order, including pessing s judgment against
that have not complied with the conditional arder. L

6. Order XV of the Code shail be omitted. " ..., Omission of
Order XV.
7. After Order XV of the Code, the following Order shall,be laswton of
inserted, namely:- _ . OrderXV-A
“ORDER XV-A |

| The Court shall hold the first Case Management Hearing, not Fist  Case
lster than four weeks from the date of Hling of affidavit of Mandgement
admission or denial of documents by all parties to the suit. . Hourlog.
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Ordeswobe 2. In a Case Management Hearing, after hearing the parties, and

patsed fn s onoe it finds that there are issues of fact and law which require to

Manage- be tried, the Court may pass an order—

Hearing. (a) framing the issues between the parties in accordance with
Order XIV of the Code of Civil Procedurs, 1908 after examining
pleadings, documents and documents produced before it, and on

(1) listing witnesses 1o be examined by the parties;
(¢) fixing the date by which affidavit of evidence to be filed by

(@) fixing the dates on which evidence of the witnasses of the
parties 1o be recorded; '

(¢) fixing the date by which written arguments are 1o be filed
before tise Court by the parties;

() fixing the date o witich oral arguments are 1o be heard by the
Court; and |

(4) setting time limits for perties and/or thair advooates to address
oral arguments.

Time limit 3. In fixing dates or setting time limits for the purposes of Rule 2
for m"" of this Order, the Court shall ensure that the arguments are closed
s not later than six months from the date of the first case

of n trial. : ¢ hoaring.

Recording of 4, The Court shall, as far as possible, ensure that the recording of
onl evidence evidence shall be carried on, on a day-to-day basis until the crom-
| a;ﬂ’-m' examination of all the witnesses is complets.

Case s.mdmmm.lfmm.dnwcmumd
mﬂ""‘"" Hearings anytime during the trial to issue appropriate orders 30 as
durin;n‘:uhl. to ensure adherence by the partiss to the dates fixed under Rule 2

and facilitate speedy disposal of the suit.
powers ofthe 6,(1) In any Case Management Hearing held under this Order, the

Court in & Court shall have the power o0 - |
Heiaem®  (a) prior to the framing of issuss, hear and docide any pending

application filed by the parties under Order XIIIA;

(b)directpmiuloﬂlecompﬂaﬁomofdocmuor
pludinpnlwmmimforﬁ-mhgw;

(c)gixmdmmmmzdmforoompﬁmwiﬁmy

Sof 1908.
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rmam«cwmmzmmm”a
0; :

(d)ld)omorbdngforwmllhminaiﬂtmm

reason to do s0; .

(e)dlmtnpmytomdtheCourtfumepmpomjof
examination under Rule 2 of Order X; '

() consolidate proceedings;

mmkeoﬂmonmofmyﬁmuwﬁmoeﬂmhm
irrelevant to the issues framed;

%

(h) direct a separate trial of any issue; 3

L
(i) decide the order in which issues are to be tried; g
(i) exclude an issue from consideration;

(k)dismiuordvejdmonacwmmgmonn

pre issue;
a)mummumwammm
necessary in accordance with Order XXXVI;

(m):cjmmyMofMﬁHbthﬂu;h
mmmmmuuwnmm;

(n)mikeoﬂ'anypmlofthuﬁdavl:ofmnhdby,;h
parties contsining irrelevant, inadmissible or '
material; "
(0) delegate the recording of evidence to such suthority
appointed by the Court for this purpose; |

(p)pnumyoﬁuulﬁngwﬂnmodtoﬁuofmﬂmm
evidenoe by a commission or any other authority;

(q) order any party to file and exchange a costs budgst;

(r)iuuedimﬁomorpmmyoduformmmof
mmtheuanndﬁuthahuhzovuﬂdmobjecﬂw‘of
ensuring the efficient disposal of the suit. A

(Z)WhenﬂnCounmanordeﬂnmoﬁupomm
this Order, it may -

(s) make it subject.to conditions, including a condition to pay &
sum of money into Court; and '

L]

1
[
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(b) specify the consequence of falure to comply with the order
oupt_:bdition.

(S)kamhdmhamuwmm'
Cm-qummuﬁnpududwhmbrmhm
Mhﬂh&lﬂthﬁhﬁﬂﬂﬁﬂ!hlp«dﬁuw
of settiemient between the parties.

Adiournmees. 7.(1) The Court shall not adjourn the Case Management Hearing
:{fc"' for the scle reason thet the advocate appearing on behalf of » party
Hearing, 18 not preseat; '

T

il
(zmomwm.ummsnmmnucmu
m_:.mmu.jmmmmmofm
advouﬁé%hmyndjomthehuﬂuwmtbudmwmh
terms and-conditions it deems fit.

P
Covaquen- 8, Winité*any party fulls to comply with the order of the Coust
cesofnon-  pegsed in's Case Management Hoaring, the Court shall have the
complisnce :
with orders,  POCT 10" |

(aimmmwwdmwh
Court;:

(b) foreclose the non-compliant party's right to files affidavits,
conduct cross-examination of witnesses, flle written
submissions, address oral arguments or make further arguments
in the trial, as the case may be, or

(c)dhmiuthephintorullowtlnudtwhnnwhnon—
Mpumhvdlﬁﬂ.upmdnddwhpdﬁwofmhm
deqﬁutomeomplm.".

Amendment 8. In Onder XVIII of the Code, in Rule 2, for sub-rules (3A), (3B),
g‘fvm Order g:)d (3D), (3E) and (3F), the following shall be substituted,
' y;—’-

mm,mmmmmwmum

nents, submit concisely and under distinct hesdings

ments in support of his case to the Court and such
nts shall form part of the record. ‘

4§ wrinen arguments shall clearly indicate the provisions of
164 being cited in support of the arguments and the citations
nts being relied upon by the party and include copies of

!

“(3A) A
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such judgments being relied upon by the party.

(3C)Awpyofsmhwﬁmmmhshnuhm
simultanecusly to the opposite party. .

BD)mCommy.ifltdomﬂt.l.Mﬂueonclmbnd
ugmpnﬂtﬂnwﬂuwﬂenﬁndwﬂmm
vmhlnapulodofnotmthmomwed:mmm&
conclusion of arguments.

(3B)Noadjommmuhpmdﬁr&epmnofﬁlhaﬂl
mlmﬂwComformwhth .

wﬂﬂn&wndhltmwms\nhﬂm

(3F)ltwillbcopmfoﬂhe¢om1wlimhhﬁmh ,
nsbmiuimhvingnwdtolhemmmdoomphdtyof
maiter.”. .

9. In Order XVIIl of the Code, in Rule 4, mmb-ma),uh m
following sub-rulcs shall be inserted, namely:— _m

(1A) The affidavits of evidence of all mmuwhouwidnnmh
mpooedmbeldbyapuwlhdlhﬁhdwybyﬂm
mnhwwhuﬂmwmm '

(lB)Apmmethdddﬂomlwwmbthd

wimeu(inchﬁlnaofnvdmwhohndrudyﬁhdp
aﬂidnvh)mlmnﬁclalmhm«ninnmﬂim
that purpose and an order, giving reasons, permitting
additional affidavit is passed by the Court. :

(IC)Aputthomhnwﬂndghthwlenyof@
Mwﬂhdumyﬂmmorwmmof
exmimﬁonofthntwimvdm:nydmwm
drawn based on such withdrawal:

mmmmmmmuum»mum
mdnlyuponmy.dmhﬂonmdelnmhwiﬂr&lwnm

10. In Order XIX of the Code, after Rule 3, thefollowlukuhl
shall be inserted, namely:—

“g, (l)mCounmy.byde.nmthom
iumonwmchitnqdmevidmumdthcminwueh
evidence may be placed before the Court.

(2)11nCouﬂnuy.iniudhmﬂonmdfmm»m bcmo:do.d.
inwriting,excluduvidencet_huwouldounrwhebepmduoodby

the parties.”.

B
3
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or 5. A Court may, in its discretion, for reasons to be recorded in

writing—

(i) redact or order the redaction of such portions of the affidavit of
examination-in-chief as do not, in its view, constitute evidence.

(ii) return or reject an affidavit of examination-in-chief as not
eomtlmting admissible evidence.

6. An affidavit must comply with the form and requirements set
forth below:

(a) such affidavit should be confined 1o, and should follow the
chronological sequence of, the dates and events that are
relevant for proving any fiact or any other matter dealt with;

(b) where the Court is of the view that an affidavit is a

reproduction of the pleadings, or contains the legal grounds
any party's case, the Cowt may, by order, strike out
affidavit or such parts of the affidavit, as it deems fit

proper;

(c)gﬂhmwupbofunﬁdwhlhwld.hnhumua.be
confined to a distinct portion of the subject;

(d) an affidavit shall state-

(i) which of the statements in it are made from the deponent’s
own knowledge and which are matters of information or belief;

1]

iE

(li) the source for any matters of information or belief.

(¢) an affidavit should-

(i) bave the pages numbered consecutively as a separate
gwm(a-mofmmmmm
le);

(1) be divided into numbered paragraphs;
@ii) have all numbers, including dates, expressed in
ﬁguru;md

(lv) if any of the documents refecred to in the body of the
affidavit are annexed to the affidavit or any other
pleadings, give the annexures and page numbers of such
documents that are relied upon.”,
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11. In Order XX of the Code, for Rule 1, the following Rule shall Asesdcaeet
be substituted, namely:— of Order XX.

“(l)mcomm«cidComt,ComthMdon.orCM
Appeliste Division, as the case may be, shall, within ninety days of
the conclusion of arguments, pronounce judgment and copies
ﬂmfshdlbehandwdldnplduwdndimw
electronic mail or otherwise,”. '
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APPENDIX
_ STATEMENT OF TRUTH
(Undex First Scheduls, Order V- Rule 15A and Order X- Rule 1)

STATEMENT OF TRUTH BY (party position and name of party
in full) I, the deponent above-namad, do hereby solemnly affirm
and declare as undes:

1. 1 am {ahme of party and relevant details] in the above suit and
eowémswwthiumdwit.

2. | am sufficiently conversant with the facts of the case and have
also examined all relevant documents and records in relation
thereto.

3. | say that the statements made in [mwention specific paragraph
numbers) paragraphs are true to my knowledge and statements
made in [mention specific paragraph numbers] paragraphs are
based on information received which I believe 1o be correct and
statements’ made in {mention specific paragraph numbers] are
based on légal advice.

4. | say that there is no false statement or conceslment of any
material fiact, document or record and I have included information
that is according to me, relovant for the present suit.

5. 1 say that that all documents in my power, possession, control or
custody.peruiningtothefam'lndcimmmuofthc
ings initisted by me have been disclosed and copies thereof
annexed with the plaint, and that 1 do not have any other
documents in my powet, possession, control or custody.

6. 1 say that the above-mentioned pleading comprises of a total of
[number of pages] pages, each of which has been signed by me.

7. 1 state that the Annexures hereto are truo ocopies of the
documents referred to and relied upon by me. .

8. | say that 1 am aware that for any false statement or
concealment, I shall be lisble for action taken against me under the
law. '

Place:
Date:
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VERIFICATION

Verified at [place] on this [date)

The statements made sbove are true to my knowledge.

DEPONENT

PRANAB MUKHERJEE,

DR. G. NARAYANA RAJU,
Secretary to the Gow. of India.



